(f) & (g) Mishaps are thoroughly
investigated and corrective steps taken to
avoid their recurrence. All aspects of
safety are continuously reviewed based
on which operation and maintenance
procedures are upgraded. Personnel are
imparted training through periodic
refresher courses on safety.

Guide-lines to PSUs on recruitment

*317. SHRI JAGIR SINGH DARD:

DR. SHRIKANT

RAM CHANDRA JICHKAR:

Will the Minister of INDUSTRY be
pleased to state:

. 49 Written Answers [24 AUG 1995] to Questions 50
1993 .

1. November Tuticorin Firg in Heat Exchanger No injury to personnel.
(fasilure of tube due to Heat exchanger replaced.
corrosion)

1992

1. October Manuguru Desth of a person, due Violation of safety

to exposure to H2S gas. regulation, by the
individual, by not wearing
the mandatory breathing
air set.

2. May Thal Fire at nozzel of level Damage to insulation

- sensor assembly of purifier. piping and cables.

3. April Manuguru Leakage of Acid due to Contained within plant
failure of HCL storage site. Damage to
tank. equipment. no injury to

! personnel and production

not affected.
1991
1. October Manuguru Fire in wind box of No injury to personnel and
Bumer “due to Clinker minor damage to
formation. equipment. Production not
affected.

2. August Manuguru Fire in Chemical No injury to personnel and
Laboratory. (Due to minor damage to
accidental equipment. Production not
Electric fire). affected.

(e) No, Sir. (a) whether Government have issued

guidelines to PSUs that recruitment to
posts upto a particular level should be
made from local/national employment

exchange;

(b) whether Government are aware

ﬂu:; these guidelines are always violated;
an

(c) what steps are being taken to see
that these guidelines are properly
implemented?

THE MINISTER OF INDUSTRY
(SHRI K. KARUNAKARAN): (a) Yes,
Sir. The Public Sector Undertakings have
been advised that recruitment to posts
carrying pay scales, the maximum of
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which does not exceed Rs. 2500/—p.m.
should be made only through National
Employment Service. Other sources of
employment for such posts can be tapped
only if the Employment Exchanges issue
Non-availability Certificate to this effect.

(b) According to available information,
no such complaint has been received.

(c) Does not arise.

el FagEr & fed T faarit wt s

*318. =sall ToiR fiE:
st waaige WEAfdg e

o srfior a4 iR AR W 9w wam &
W#ﬁﬁiz

(%) = s e ¥ wfag =@ fm
M Ty el e i % oAl W
@\ WAE S B &R

(@) TR -Ien wEEE ¥ ed ¥
FE] B A HEE W wH T 8 R
#H 320 W FER wd ¥

Hfor &= 2 Ve W 3 ey
fam): (&) 3% (@) 7w foarlt % g W=
IRvd TR I W W @@ W g I
onfddr fam ¥ o= W oWra w3 °9%
ghfia e € e ofiga wgal &1 sRqL o
frg o% | el Juwma 9 WEibw A=9-gia
B fafm fafee il W e FHWga
® ¥ S S W A e g =
¥ fau fofoe wdsw dar w6 e W sfus
o 1 ¥ foam Rt © S ol aEY ¥ WER
&V |

T IwTEA ¥ wEl O e S
a0 % fow fnma & =€ @en I3e T ¥ ) e
T O HEEY ¥RE IAE FEA wEE ¥
Gefug waiaan el w WY Hfem fids
& 2 | apfior wds SuTRE HEEA W dE o
o st g w0 % o fafae =
® ®& Fo W omaw oA v ¥ S
e, SR % WAl ¥ AR Y9l O
Eroll oY goaalyd ST ¥ T M H SRR
& s ool W welle ¥ W RN ¥

IRAJYA SABHA]|

to Questions 52

FataE # 7 ¥Faw AR ot S ond sl
e T® St i wE & W

Service conditions for Nuclear Power
Corporation employees.

*319. SHRI E. BALANANDAN: Will
the PRIME MINISTER be pleased to
state:

(a) whether the package of service

conditions for the Nuclear Power
Corporation employees has been
finalised;

(b) whether any option is given to the
employees to continue as indefinite
deputationists without getting absorbed

themselves in the Nuclear Power
Corporation;

(c) if so, what are the facilities/
benefits extended/denied to those who
opted to ramain as indefinite
deputationists;

(d) whether the benecfits denied to
them include those available to them as
Government servants, like promotion and
such other service benefits; and

(e) if so, the reasons for denial of their
rights as Central Government employees
over and above violation of the terms
contained in the Package Service
Conditions?

THE MINISTER OF STATE IN THE
PRIME MINISTER’S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) and
(b) Yes, Sir.

(c) Employees who have opted to
remain on indefinite deputation are
governed by the service conditions as
applicable to Central Government
employees.

The following benefits, which were
being enjoyed by the deputationists prior
to the last date for exercising option i.e.
16.9.94 were sought to be withdrawn in
respect of those who preferred to remain
on indefinite deputation. But these are
being continued in view of the orders to
maintain status quo by the Central
Administrative Tribunal.



